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gentral administrative tribunal
PRINCIPAL BENCH

c.p. mAmmm

Q.A. No.2323/2004

New Delhi this the 2T^ daf of SSay, 2005

HoH'bie Shri ¥.K. lySaJotra, Vic© Chairmaii (A)
Hon'bie Sh?i Shanker RajUj f^Seniber (J)

Salish S/o Late Shri Ram SIsigli
R/o 13/80, IJIaolafta A2ad,
fjledlcai Coii@g@ Campus,

N@w Dslhi,

(Sy Advocate; Shri O. Srivastava)

Versus

1, Shri Dh©rendra Kumar
Secretary (Health), Dellii Sach'ivalya,
I.P. Estate, New Delhi.

2. Shri A.K. Aggarwai
DEAN, Maulana Azad SSedlcal Coii^g©,
Bahadur Shah 2affar Marg,

New Delhi.

3= Shri Ravlnder Kumar
Warden, New U.G. Hostel,

New Delhi.

-Applicant

•Respondents

(By Advocate; Slirl Ram Kaawar)

ORDER (Oral)

HoH^bl© Shri V.K. Maiotra. Vice Chairman {A\

Respondents are stated to have compiled with, directions of

this court vide their orders dated 25.S.200S.

2. Learned eounsel of applicant stated that though the C»P.

may be disposed of, applieasit be granted liberty to challenge

these orders.



0
3. C.P. as sych m dropped and iiotiees t© the respondents ars

discharged v/lth liberty to the applicant to challenge

respondents' orders dated 25.5.2005 as per law.

•S'-
(Shanker Raju)

l\nember(J)

ec.

(V.K. Majotra)

Vice Chairman (A)


